
OFFICE OFTHE PRINCIPAL DISTRICT 8' SESSIONS IUDGE (HQS) : DELHI

ORDER _

' ln compliance of letter N0. 220/Rules/DHC/2023, dated 18.04.2023,
received from the Hon‘ble High Court of Delhi/New Delhi and in continuation to this
oflice Order No.46-409-46 769/Misc./Gaz/2010, dated 03.08.2010, all the Judicial
Officers are required to provide to tl1e litigants uncertified copies of evidence and
miscellaneous orders on making an application for supply of uncertified copy either
by the litigant or by the counsel for the litigant on payment of the prescribed court
fee payable in respect of certified copies, in the form of Court Fee Stamps.

The accused persons in judicial Custody and the Public
Prosecutor/Addl./ Asstt Public Prosecutor may be provided uncertified copies of
evidence and miscellaneous orders free of cost, such sought unce!‘1ifiQd_C0pie_s be
providedunder the seal and signature ofthe Reader ofthe Concerned Court.

j g1l'\I‘§-3 v_

' (GIRISH KATHPALIA)
Principal District E5‘ Sessions Iudge (HQs)

Y

/036 3 0 "' Rules/Misc/Gaz/2023 Dated Q 2

Copy forwarded for information 8’ necessary action to : -

1. The Registrar General, Hon‘ble High Court ofDelhi, NewDelhi.
2. All the judicial Officers of Central District, Tis Hazari Court, Delhi.
3. The AO(I) /Branch In-charge, Record Room,(Civil , Sessions), Facilitation Center,

. Filing Section, Tis Hazari Courts, Delhi.
. The P.S. /Reader to the undersigned. -4

Q./TheWebsite Committee (English/Hindfi, Tis Hazari Courts, Delhi.
6. The R81 Branch (Central) for uploading on LAYERs.

Principal District £5’ Sessions Iudge (HQs)
Delhi
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